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_ACT No. VI ur 1903.
PassED BY.THE GOVERNOR. GENERAL oF INDIA v Courcrr,

(Recewed the assemf of the G(flvggno)r Geneml on the 13th Mar cb
3 .

An Act further to amend the Indian Papel
Currency Act, 1882.

WHEBEAS it is expedient further to amend the
Indian Paper. Currency Aect, 1882, in manner
hereinafter appearing ; It is hereby enacted as

follows :— .
Short title. 1. This Act may be called the Indian Paper
Currency {Amendment) Act, 1903.
‘}“f‘;dg;“f 2. For sections 16 and 17 of the Indian Paper
1883, " Currency Act, 1832, the following shall be subst1-
sections 18 tuted name]y LI
and 17. .
Notes where €16, A CUrrency | note for ﬁve rupees, issued from

Iegal tender.  any town not situate in Burma, shall be a legal tender
at any place in British India except Burma,

a currency note for five rupees, issued from any
town in Burma, shall be a legal tender at any place
in Burma, and )

a currency note for any amount exceeding five
rupees shall be a legal tender' at any place within
the Circle from which the note was issued,

for the amount expressed in the note, in payment
or on account of—

(¢) any revenue or other claim, /to the amount
of five rupees and upwi.ds, due to the
Government of India, and

(b) any sum of five rupees and upwards, due by
the Government of India or by any body
corporate or person in British India:

Provided
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Provided that no currency note shall be deemed ‘to
be a legal tender by the Government of India at any

‘office of issue.

17, (1) A currency note for five rupees, issued
from any town not situate in Burma, shall be payable
at any-office of issue not situate in Burma.

(2 A currency note for five rupees, issued from

any town in Burma, shall be pa.yable only at an
office of issue in such town.

(8) A currency note for any amount exceeding

five rupees shall be payable only—
(o) at an office of issue of the town from ‘which -

it was issued, and -

(6) in the case of mnotes issued from any town
not situate in Burma, also at the Presi-
dency-town of the Presidency within
which that tow‘n 18 sntuate »”

Notes where
payable.




